I N THE SUPREME COURT OF | NDI A REPORTABLE

CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NOS. 1413-1414 OF 2011

Ani | Sachar &Anr. L Appel | ant s
Ver sus

Ms. Shree Nath Spinners P.Ltd.
& Ors. BtC. Respondent s

ORDER

W have heard the |earned counsel appearing for the
parties on the question of sentence. Havi ng gone through the
records, we find that M. Minish Jain, against whom the notice
was issued on the question of sentence has died. Accordi ngly,

so far he is concerned, the matter stands abat ed.

There is yet one nore accused in the case, apart fromthe
conpany, who was also inpleaded as a party in the present
proceedi ngs. The said Director of the conpany is M. Varun

Jai n.

W have heard the |earned counsel appearing for the
parties on the question of sentence. Considering the provisions
of Section 138 of the Negotiable Instrunments Act, we consider

that inposition of fine of an amobunt of Rs. 10, 00,000/- (Rupees



ten lacs only) would neet the ends of justice in the present
case. Considering the facts and circunstances of the case, we,
therefore, inpose a fine of Rs. 10,00,000/- (Rupees ten |acs
only) on the respondent payable to the appellants/conplainants

by way of conpensation

At this stage, the counsel appearing for the respondent
has handed over drafts anpbunting to Rs. 10,00,000/-, payable to
t he appellants/conplainants, to the counsel appearing for the
appel | ant s/ conpl ai nants, who receives the said amunt which is
I nposed as fine and payable to the appellants. Fine having been

paid and received brings the litigation to an end.

In that view of the matter, nothing further survives in

t hese appeal's, which stand di sposed of.

(ANIL R DAVE)

NEW DELHI
AUGUST 17, 2011
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